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CfD. 
JN THE CEN'IRAL ADMINIS1RATIVE 1RIBUNAL 1JAJPUR BENCH1JAJPUR. 

* * * 
Date cf·De~isicn: 18.7.2000 

OA 37;95'. 

Ninwa Ram, last emplcyea as Khalasi, 1'.No. 7821, Prc6uction Shep, We.Hern 

Rail.way 1 Kcta • 

Applicant 

Versus 

1. Union of Jnoia thrcugh General Manager, Western RaiJway, Churchgate, 

Mumbai. 

2. Chief Works Manager, Kota Work Shop, Western Railway. 

3. Prooucticn Manager O;o Chief Wcrks Manage1, Wagcn Wcrkshcp, Kcta, 

Western Railway. 

4. Asstt .Wcrks ManagH O/o Ch:ief Wcrk.s Managn, Wagcri Werk.shop, Kota. 

CORAM: 

Western Railway. 

HON'BLE MR.S.K.AGARWAL~ JUDICIAL MEMBER 

HON'BLE MR.S.BAPU 1 ADMINIS1RATIVE MEMBER 

Respcncents 

Fer the Applicant 

.For the Respon6ents 

Mr .Shiv Kumar 

Mr.S.S.Hasan 
r 

ORDER 

PER HON'BLE MR.S.K.AGARWAL 1 JUDJCIAL MEMBER. 

In this OA the r:E:liefs scught·by the applicant are as follows 

"i) 1hat the impugnec orcer 6t.7.l.93 (~nnex.A-1) NIP 1cr penalty c1 

r:emcval :trcm se.rvice ana appellate oraEr cil .16.4.9.S (Annex.A-2) 

ano any ether aeverse er aer if i;:essec5 en his rev j sion pet it j en 

may be declar-eo illegal and the same may be quashec ana the 

applicant allewea all the ccnsequential beri.s1its. 

ii) Any other craer/cirecticns reli€1.S may b€ fPSSEC in fc.vcur cf 

a:E?plicant which may be oeeme6 fit just ana proper unde:r the 

fact.s anc circumstances cf this ceise • . 
iii ) That the cost of this appl kati on may be awarcea. " 

2. 1he learned ccunsel fer the applkant, during the course o1 arguments, 

submits that the applicant has i:ile6 a review pet:iticn ur.Cer ,Rule-LS 01 the 

Railway Servants· (Disdpline & Appeal) Rules, 1968 and the same has net been 

Cispcse6 Of SC far. He :seeks a cirecticn tc cispci=:e cf th€ revision 

petition within a speci1iec perioc. 
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3. ln vjew of the sul:mission made by the· ·learned counsel :fer the 

appiicant1 we oirect respcncent Nc.2 i.e. Chief Works Manager, Kcta 

Workshop, Western Railway, tc cecice;oj s.pcse c1 the revfaion peti U en filed 

by the applicant dateo 26.6.93 on rne:rits by a reascnea and spe:aking croer 

within a per ioc5 of two rncnths 1r:crn the aate of receipt cf a copy cf this 

crder, if the same has net been cieposed o:f so ±at. The applicant shall be 

at liberty tc approach the proi;:.er icrurn in case he :fe£-ls aggrieved by the 

crde:r. passec on his r€V id en peti U en. 

4. With the abcve ofrecticns b this OA is djspcsed of with nc orcer as to 

ccsts. 

\/}~ ------
(S.BAPU) 

MEMBER (A) 

f:';~ 
' (S.K.AGARWAL) 

MEMBER (J) 


